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_ [ Authotised English Translation]
HATVANA GOVERNMENT

?l

\ FISHE:. S DEPARTMENT

. Notification

3

4 The 24(h May, 1996

f L

No. S.0. 86/P.A. 2/1914/S. 3/96.—In cxercise of the powers

“ conferre d by section 3 of the Punjab Fisheries Act, 1914 and section 6 of
the Indian Fisherics Act, 1897 and with reference to Haryana Gover nment

- Righerics Department Notification No. -S.0. 30/P.A. 2/1914/5-3/1996e
dated the 23:d Bebruary, 1996, the Governor of Hayana he:eby makes the
followingrules for theregulation of fishing in the public watct s, namely :—

* 7 Short titlc and 1. (1) These rules may b called the Haryana Fisheties Rules, 1 5596

Fextent. il :
(2) They shall apply to waters specificd in the Schedule.

Dcfinitions. ¥ y . .
s 2. Intheserules, unless the conteX! other wise Iequires, —

(1) “Auclioning authority” meansthe Direclor of Fisheries or any
‘ officer authorised by the Dircclor.in wiiting to hold auetion
ander these tules ; ‘ §
(2) “Dircctor” means the Diicctor of Fishciics, Hai yana.
‘ . / . m;
(3) “PForm” means the form appended to these 1ules; -
N |
. . .V . Y » e 03 L l. l ’ - ’
(4) “Liccnce” means a licenee issucd under these tules ; Vgt
(5) “Licene:c” means 2 persen in Whose favpur-a licence isissued
under thesc rules; 1 - ‘ , ;

‘ e _ _ ;
/ .
(6) “Liconcing Authority” means ‘the  Direclor or any officer '
authoriscd-by him'in writingin this'bchalf; erd ™ x

| (7) “Schedule” means a Schedule appended to these ruks.

};:ﬁg;‘ for 3.  Fishinginany of the(waters specificd inthe Schedule shall b
Secticn 3. prohibited saveunder alicirce granted by .the licerncirg. authority in-
- accordance with these ryles. il R
Q’gg:lgfumflg: - 4. (1) Onor afier the first day of July each ycar,the * auctioning .
Section 3. - authority shallput to public auction, theright of- fishing in any water
. spccified inthe Scheduls of portion of such waters. The auclioning auth-

ority shall b: assisted by the Committee consisting of Deputy - Director, .

Fisherics, Fisheries Development Offics:—iin-char ge of the District ¢on erreg

ard of the adjuining district and g representative of the Rewepue

Departmert rot' bolow therark of @ Nuib-Tehsildar. No person shall

be allywed to bid urless he has deposited  an .amount  as  specificd by Lo,
= Dirccfor, Fiskerics in cagh as carpest morey withthe auc’ioning authotity,

\
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(2) In casc the highest bid at the time of auction is not of a Bisher=
men Ca-operative Socicty tegisterod under the lawiclating to the re-
gistration of Co-operative socicticéfor the time being infor ce, the auction-
ing authotity shall not accept that bic wnless the same is at least 10% more
thanthe highest bid of the Bishei m:n Co-operalive Socicty ;

Provided thatin case the highest bid is belowthe average of the
contraot amount received duringthe prevous thiee years the auctioning
authority may not accept the highest bid or the bid . of the -Pishermen
Co-operative Society, as.the case may be,in which case the fishing 1ights
will bere-auotioned. ' ' -

~ (3) . The amount of ear rest  moncy dcpositcd by the unsucessful
bidders would be refurned to fhem as soon as bid has been accepted. In -
the casc of the succes ful bidder thcamount- of carnest monoy may be

/

returncd after the issue of the licence. ’
_ , \ 23 , :

. (4) The auctioning aut ﬁbiity miy cancelthe auction if the bid offered
s not reasonable ; in such an cvent the fishing may be done departmentally
oI on loyalty basis. ' ' |

5. (1) The persons whose bid has been accepted shall pay - the
amount offercd by him for fichingin full at the time of auction or shall’
payarethird of auction amount at g hetime of auction and the remaining
-amount within 30 days from thedate of the auclion.In cate of failure to
deposit the remaining 2/3rd amcunt bythe bidder within the stipulated
petiod of 30 days, the 1/3rd amount deposited by the bidder at the time of
auction shall be foificitcd.” In 'casc whercthe bid amcuntis  lessthan
ten thousand 1upces, the whole - zmount shall have'to be paid at the
time of auction. [z T i /o :

(2) A person,in whose favour the auctionis closed shall: at . the
fall of hammer, also deposit withthe licencing authority an amount
equal to 5% of contract amount as cash secutity for faithful obser vance
of provisions of these1ules ~ and te:ms of ' hislicerice. If the licer.cce

commits breach of any terms of his licer.ce then without prejudice to any

other “action that may be taken against him,the cash sccurity 61 such
pottion thereof as the licencing authority. may deem fit, shall be for cfeited
to Goverrmerf. : ot e R ot s’
(3) After the payment of the 1/31d amount, the licancee shall fur nish
an agiecment decd in Form’ Afo the satis action of the licercing
authority withinten daysfromthe date of iSsue .of the acceptance of
the bid, Rt R e F
(4) After depositirgfhe total bid amount astequired by, sub-1ule
(1), fur nishirg the cash swlullyaschulled by sub-mule (2)° and the
agrecment deed assequired by sub-iule (3) by the licercee a licerce in
Form B shall bz issued to him. \
(5) In case the bidder in whote name the auctionis clased faiis, to
pay the amcust duc from him at the fall of ‘the hammer ot the amount
of sccurity 1cquircd ta be deposited under sub-1ule (2) or fails to furnish
the agicement deed asrequired under sub-1uk(3),the auctioning authoti=
tyshall have the right to forfeit the earnest morcy,the 1/31d amountr
alreadydeposited at the time of auction and(the cash scourily, cancelthe

Payment - of
amount confract,
Secticn 3.
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bid, 1c-auction{he fishing rights and also debar such a bidder from
bidding for thice years. _ o

6. Alicence granted under 1ule 5 shallyunless soonct dcgcrm_incq{
1cmain in fpxecfmmlhc Ist Septembar, or fromthe date of its issucy
whichever is later,upto the 3tst August followirg. '

7. (1) The licence or his agents or nominices shall not | fish ~ except:
with rod and line and hand lirc duringthe close season from  1st July

to 31st August.

(2) The licencec chall fish eit her petsonally or through suchof his
agents or nomirces as are provided with permits in Borm C signed by the

<

Fisheries Development Officer concerned.

(3) The licencee shall not either personally or thiough his  agents
or nominces fish in any watct clos:d for fishing under the rules made
under section 6 of the Indian Pisheties Act, 1897.

(4) The liczricec ot his agents o nominces shall hot use for ‘ﬁshin'g :
any kind of gear cxcept thosc mentiored below j— : -

(i) Nets of all kinds not having @t any portion a mesh bar measuring -

Icss  than.4 cm. from koot to kot o1 16 cm. ~ 7all..

-around, : ' )
(ii) Long line with hooks.~" '
"(iii). Rod and lire. ‘

(iv) Hand lipe @

Provided that no gear except 106, and line shall be ysed iu the
watcrs within adistancecof 200 mefe1s on either  sides of bridges aga

head works.

~ (5) The licencee o1 his agents ol nominecs shall -not erect .or célu;e
to becrected any fixed engices (¢xcept-in the case of stake nets when they
arc tempoizpily fixed in waters fo1 use in conjunction with diag

nets), dams or weirs for catching fish nor shall be use or allow his agents

or nominees the use of the poison, electric current, lime, dynamite or

‘any other noxious or explosive substances in catching fish.

(6) The licencee shall be bound to show‘hislicence'on dcma_fld.i
to any person who is empowered under section, 6 of the Punjab .

Fisheries Act, 1914, to arrest without warrant:

/ - , . ..
(7) The licencee or his agent or nominees shall not catch or expose.
for sale or barter, fish of any of the following species below the length’

of 30 cm :—
(i) Rohu
(i) Mrigal
(ii1) Citla

\

-
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—_— -

(iv) Mahasecr

(v) Silver Carp

(vi) Grass Carp
‘(vii) Common Carp.

(8) The licencee shall not transfc1 his sights and liabilitics under
the licence without the previous sanction in writing of the Dircector,

(9) The licencee shall nmnlmn a permit  register Spcmfymg the
- nemces and addresses of the persons in whosc favour . permits have been
!ssued for fishing w:lhm the area covcrcd by his licence.

(70) 1 he licencee shell maintain a daily register “showing :—
(i) Weight of fish caught, purchascd and sold ;

(ii) the gcar cmj)loycd for catching the ﬁShi

e ", )
(i1i) the varities ;

(iv) loca.tion‘_ of fishing centres ;
(v) wholesale and retail prices of different species of fish.

(/1) The licencee shall send a monthly statement regarding items
mentioned in sub-rule (10) to the Fisheries Development ~Officer con-.
cerned by the 5th of cach month following  that to Which it relates
failing which a latefee of Rs. 10 per day will be charged for a period
of ten days and will be recovered from the security deposit. If the state-

ment is not submitted by him durmg the aforcsa:d period his licence may
‘be cancelled.

(12) The llcencec shall not charge any commission for the . sale of
any ﬁ:h wmchxs given by the F)shunes Department on its behalf,

(13) Every licencee and every agent or nomirees of a licencee shall
be ‘bound to report to the Tehsildar or the Deputy ~ Commissioner
‘having jurisdiction within the aréa of the Fisheries Officer concerned
any infringement of the rules that comes to his notice.

. 8. (1) The licencee shajnot be entitled to’ claim any damage
or compensatlon from the Go ernment for any loss that may be suffered
by him, dueto floods, pollution, slump in prices, litigation or any other
cause whatsoever.

(2) The licencee shall not be entitled toclaim any damages for
loss which may occur to him inthe event of any action taken against
him by any official/officer . of the Fisheries Department for breach of
any provision of these rules or of any term of his licence,

9, The Director or any officer or| official of the Fisheries
Department may enter any premises used by the licencee for assembling
or storage or sale of fish for the purpose of inspection of the record

of fish.

. Licencee mnot
entjtled to claim
any damage from
Goyernment,
Sectlop 3.

Inspectlon,
Szction 3,
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[
 Forfelture of 10. All apparatus erected or used by the licencee for fishing
" apparatys and in contravention of any provision of these rules may be seized by any
Fish, Sectlon 3. person empowered under section 6 of the Punjab Fisheries Act, 1914,
to arrest without warrant for oficnces under the said Act. Any fish
caught by the licencee by any such apparatus shall also be liable to be
seized and forfeited by the person empowered as  aforcsaid and fish
so forfeited shall be suctioned as early as possible by the persons who
forfeited the same.
11. () If the licencee or his agent or nomince commits a breach
Cancellation of — of any provision of these rules or any texm of his licence, the licencing '
licence and real®  authority may without prejudice 1o any other zction that may be taken
llcencee, Section 3 by him under these rules or any provision of law, “cancel his licence,
In suchan event, the fishing rights shall be put to je-auction and the «

licencee shall “be liable to  pay to the Government all ~expenses of re—;- ’
auction together with loss, if any, occurred to the Government due to
re-auction, . : T

(2) In the event -of cancellation of the licence under sub-rule (1),
the permits issued under sub-rule (2) of rule 7 shall be deemed to have
- been cancelled. in ; '

(3) In the event of cancellation of the licence under , sub-rule (1)
and permit under. sub-rule (2), the licencee or the: permit}holder, as
the case may, shall not be ‘entitled to the refund of any amount paid
by him to the Government towards contract/ amount or by way of loss
or damages whatsoever which may occur, to him. . |

) 12.- (1) 'N()tv’vithsland;ng the provisions ‘of/thé foregoing rules,
Issue of licence the licensing. authority- may, on an _application submitted to him

§‘§‘c€£’§r§} in this behalf; grant to the applicant a licence for -sport only in
Form D on the conditions specified therein for fishing with rod and

line. . :
(2) If the licence referred to in sub-rule (1) is issued’ for fishing in :
- any of the waters already auctioned, the licencee who had obtained the : K

licence through auction shall not be entitled to claim any compensation
or damages on account of the issue of licence for the purpose of sport.

s (3)‘ The fee for the issue offlicence-u‘nder sub-rule () shall be as .
follows :— AR A D, ,
. Period of licence | ' . " Amount of feo
(@) For one year licence e Rs. 100
‘ (b) Monthly licence =~ © .. Rs. 50
(c) Seven days licence . Rs. 25
(d) Daily licence . Rs. 5 e
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13. 1If a licence issued under these rules is lost, mutilated or
destroyed, the licensing authority may, on receipt of an  application
in this behalf, issue a duplicate licence to the licencee on payment of a
fee of rupees two only.

.

14, Nothing in these rules shall debar any official or officer of
the Fisheries Department or any person empowered or authorised
by. Director from catching fish of any size of any species at any time of

-the year by any method for the purpose of research or development. The
lidence shall not be entitled to claim any damage or compensation on
this account. - .

15. The Punjab Fisheries Rules, 1966, in its application to the State

of Haryana hereby repealed :

Provided that any order or action taken under the rules-so repealed
shall be deemed to have been made or taken under the correspondmg

provisions of these rules. g

~-
~

Tssue of dupli-
cate licence,
Section 3.

Offjcers and
officials  of
Fisheried
Department
not debarred
from catching
fish.

Section 3.

Repeal,
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l"ORM A

[See rule 5(3)]

Agreement Deed

This deed of agreecment made on this——— day
of- ——— belween the Governor of Haryana

(hereinafter referred to as the ‘Government’ of the one part and Shri——
resident of oo e (hereinafter

referred to as the “Licencec’ ) of the other part.

The parties do I1creby ngrce as under :(—

1. The Government hereby. grants to the licencee a licence to . catch
fish' in the public waters specified in the Schedule appended to this deed,
on the terms and conditions, contained in this instrument. Nothmg
in this licence shall authouse the licencee or his ‘agent or nominees to
fish in any water closed to fishing under the ru]es m'lclo under section

6 of the Indian Fisheries, Act 1897 ;

2. The licence hereby granted is valid for the perlod from—
to—— but. no fishing except with rod and line

shall be allowed during pemod from ‘1st July to 31st August of the
year. e 2
3. (a) In consideration ofth grant of th3 11f‘* 53 ‘oy tn, Govem-

ment, the licancez has paid to tha Govermnmt the sum ' of R§.————
the recelpt whereof is hereby acknowledged e o

(b) Thz liz2d223 has furaishs i sazarity of RS.—m—= = === —=—=—
(5% of total amount) to the Govamm:at to’ comply wﬁhihe terms and
conditions of the licence.- ~ = . ; ‘ _

4. (a) The licencaz shall be mutle:l to ﬁsh peraonally or throuoh
- his agents or nominees who have been provnded with wrltten permlts
- signed by the Fisheries Development Officer Jof- the dlstncts

(p) The licencee and his agents and nommees shall be bound to' -
show on'demand, the licénce or the permit, as the case may be, to any
‘person authorised in this behalf by the Government and to such-officer
as are empowered under the provisions of the Punjab Flshenes Act,

1914 to arrest thhout warrant,

5. The Director- of F Jshenes Haryana (hcrmaftm) referred  to
as the “Director” shall have the right and authority to issue individual
licence for rod and line for sport only and the licenceo shall not be entit-
led to claim any compensation on that account.

6. The licencee or his agents or nominee shall not uso any gcar
except the following kinds of gears for the purpose 0[‘ fishing i
(1) Nets of all kinds not havmg at any portion mesh bar measur-

.ing less than 4 cm, I'rom knot to knot or 16 cm. all

round. '

(2) Long line with hooks.
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(3) Rod and line.
(4) Hand line.

- No gear except rod and line shall be used in the water withinto a

/

distance of two hundred meters on aither sicde of bridges and head works
falling within the Haryana State.

7. The licencee or his agents or nominees shall report to the
Director or any of the officers of the Fisheries ‘Department . of  the
Government any breach of the rules framed under the Pun jab Fisheries
Act, 1914 that c vme to hlq or thcn notice,

8. The licencee or his agents or nominees shall not erect any fixed
engines, dam or wires for catching fish or use poison, line, dynamite.
or any other nomous or cxploswe substance in catching fish. He may
however erect fixed engines as in caée of stake nets when they are
temporarily fixed . in waters for use in conju. . ctlon_thh drag net.

9. The licsacee or his ‘agents or -nominezs shall not ‘catch or sell
any fish less than the size of the species mentioned below :
(1)' Rchu 30 cm. it ! e 2 g
(2) Mrigal 30 em. . st e T B S
(3). Mahaseer_ 30 cm. . o " | IR . LT
(4) Catla 30 cm. | ST
' (5)“ Sil\;er \Ca’rp 30 cm.

-

' (6) Grass Carp'30 cm. | ",’ o fose

(7) Common Carp 30 cm

In case such a fish has becn madvcrtantly caught the éamé shall -

be immediately thrown ‘back alive in the pubhc water.

10. The llncencee h1s acents or nominees - shall not *sell fish
except at the premises got approved by them from the. District Fisheries

" Development Officer of the dlStl 1k 1!

11, The licencee shall not sublét or in any way transfer his right
and liabilities under this agreement to any body without the = previous
sanction in writing of the Director. / i \

12. The licencee shall abide by the rules and regulations of the

local authorities having jurisdiction over and place wh‘ere he has opencd

any fish shop.-
13. The Government may require the licencee to sell fish ~ caught
by the Government from any water closed to fishing under the. rules

~
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made under section 6 oflilc Indian Fisheries Act, ]§97, t]u_ou_gh his’
fish shops. Inthat cvent he shall sell the said fish wit hout claiming any
commission fiom the Government.

14. The licencee shall maintain a 1cgister  specifying the name
and addiesses of the petsonsto whom permits. have been issued: for
fishing within the ‘watcis issucd to him. A list of such permit holders
shall be submitted by the licencee to the Director.

15. The licencee shall maintain a regitlar register showing weight
of fish caught, putchasco and sold, jndicating different vaijeties of
fish so obtained,the ways and means acdopted for catching fish and
types of netsuscd and the area and place fiom wheie, the fish has been

)

caught.

LY

|

. 16. The vatiousrsgisters maintaincd by the licencee shall be opéned
to inspection by the Director and such other officers and servants (fthe.
Government as the Director may authotite in this behalf, at all reasona-
able time. ‘ ‘

17. The licencee shall submit cach month to the Directot a repott
1egarding the wholeszle and retail prices of Ciffercnt varicties of fish caught
and  sold” during the preceeding month: alongwiththeir respective

weight. \

18. (@) The licencee has been granted under  the, xulesé_fiamed
under the Purijab Bisherics Act, 1914 and is subject to the provision: of
the said 1ules and the Act. e ' _

(b) Inthe event of the cancellation of the ‘licenice; of the licencee
under the provisions of the said rules and the Act, the amount already
paid bythe licencee shall pot berefurded to him,theright of . fishing
may be 1e-auctioned and the loss sustained by the Goverrment if any,
shall be recovered from thé licencee.

19. The Government shell not b: liable to pay any loss ot -damage ~ :
occurted to the licencee as a 1esult of natur al calamities, pollution,
fluctuation of market price of fish ot due 'to any cause Whatsoever,
not directly attiibutableto the negligence or"tortc'.us actions. of the 1
employees of the Goverpment. . ¢ =

-

20. If anydispute, doubt o1 question ariges between the licencec
and the State Government ot ‘any person claiming under them touching
.01 atising out o1 in1espect of this deed ot the subject matter thereof, the .
same shall be refer1cd to the sole arbitiator to-be appointed bythe State:
Government and the decision of tife arbitrator so appointcd shall be final

and binding on both the pattics. '

L

In witness whercof the paitiesto thisdeed havs put their respective
~ handsin this deed on—— year of Republic of Indiain
the presence of witnesses, ) '
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1. Signature— Signature— '
' (Licencee)
Name — . ‘Namo—
Date _ Date— - —_
, Address—— — Address —— —
2. Signature e
\
Name : e,
Date
\ Address = "
Witnesses
1. Signatures ._Sigma'l“ure,_—- i s ey

" (For  and on kehalf of the

SR . - ‘Govermor of Haryana)
Name S | -

Designation——— : : it 3
7. Signature— et 1 e T QT '
Name- -——— - Name— —
Date——- - Date
Designation — ' Designation—————— ub,
~ SCHEDULE ’
V) - I\\_ \
\ -
i / ]
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FORM B
[See rule 5 (4)]
Yoo Fishing Licence
Counterfoil ‘

No. of Licence

Date of Issue

Name and address of licencee

Period for which issued———

Notified waters for which
- Licence is issyed ————4——

He is licenced to figh in the
waters specified above subject
to the terms and condjtions
laid down in the’ agreement
daled————'—**‘——"—
between the licencee and the
Govcrnment

Director of Fisheries, Harya.na, ,

" Chandigarh. .

‘to the . _
laid down .in the agreement

No. ‘ of Licence

Datc of. Issue

Namec and address of Licencce

Period fcr which issued———

Notified waters for Wwhich
Licence is issued——

P —

‘He is licenced to fish in the
waters specified above subject
terms and conditions

dated
beiween the licercee and - the

Government
Director of F:sherles, Haryana
Chandlgarh

4
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FORM C
PERMIT
[See rule 7(2))

S.No.

. Shri— —————«——.—_.agent "or his
nominee of Shri RN
a licencee holding licence No.—— — — —
dated— is hereby permitted
to catch fish from————upto —————
in the waters specified below on behalf
of the licencee.

Name of waters
Signature
Fisheries Development Officér -

BT gy SRR RSV LA ST

FORM C
PERMIT
y[See rule 7(2))

Shfi————— ——-—agent or his
nominee of Shri—
a licencee holding licence No.
dated-———————is hereby permitted
to catch fish from upto
in the waters specified below on bekalf

of the licencee.

et

:- Name of waters

Signature

Fisheries Developﬁcnt Officer

District
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FORM D
 [See rule 1(1)]
(Licence for sport)
Countea (oil
Serial No. of Licence. - Serial No. of Licence ———————u_

€lass-Rod: and h'ne for sport only.

4

Period for which issuéd From ————— :

Te—— — —Amount of' fee

deposited——F——— — — — ——— (Reccnpt
No. — — ———dated—

——

Date of payment of fee . —

Date of issue of licence ——— — — — ——
Nmt and address.of Licencee ]

Class—Ro'd and' line for sport only,,

'Perlod for which issued From
‘to —_——————— Amount of fee
— ——deposnted. (Receipt
No ~——dated— > ——
Date of . payment of fee —
Date of i1ssue of licence
Name and address of Licencee
— ——for sport ——————

~——for. sport’
He is licenced to fish m the nollﬁcd
waters, namely— — subject
to condition laid down on the reverse
of this licnm

Pirester of Buhriu, Hnryam
Chandigarh.

He is hccnccd to fishin the =notified
waters, namely — subject
‘to -condition laid down on the re verse of

this licence.

Direstor of Fisheries, Haryana,
Chandigarh.

CamScanner



 HARYANA GOVT GAZ. JUNE 18 1996 (849
(JYST. 28, 1018 "SAKA)

©1 (Reverse)
Conditions for licence sport :

1, The Jicencee for sport shall fish with rod. and Imc nnly 2nd shall
not use more than onc hook at atime.

2. The licencee for sport shall not catch or .xposc for - salé or
baiter fish of any ofthc fnllowmg species less than the size of the spcclcs
mentioned below (— .

(1) Rohu 30 em. ' ',:

(2) Catla 30 cm.

(3) Miigal 30 em, © 0 Lo v .
(4) Mahaseer 30 cm. | ’ sy e
(5) Silver Carp 30 cm. R ’
(6) Grass Carp 30 ¢m. 4 K IR A
(7) Common Carp 30 cm. R A SRR

3. Yhe hccnecc for spon shall ot cat ch méicthan lhrcc ﬁsh in
a da_y 53 e, ' U AR R ThEIE

4. The liccneee fo1 sport shall be bound to 1eport to the T‘.hsnldar
o1 Deputy Commmsnoncr having JullSdlC“on ol any officer of the
Pisherics Department concerncd any breach: of (hc Haryana Pidaeries
Rules, 1996 that comesto his notice. o

5. 'The' licencee for sport shall‘not sell'his cat ch

6. The licencee for spmt shall not uec, pmSOn, dynamm: or’ any
noXious or explosive substanoe for catchmg or hllmg fish, |

7. The licencee for sporf shall be bound,to praduce his licence on
demand to any persan, who is'émpoweled under seclion 6 of the
Punjabﬁshe;ics ct 1914to arrest. w1thout warrant R TR b
.. '8, On'expi1Yof the petiod ofthe lloenoe,the hccncce fm sporb chall
- intimate to Officer of Pisheries, the number: fish.of and wejght and kmd of
fish caught duringthe period of the licence asunder (— . .

(@) No. of fish eaght— s 0. -
, - () Hind of fish caught————rr=—7r" DL
(m) Weight of fish caught ‘ Frgw el
9, “he licericee foi 'spotl shallnof inféifeie’ in any manneu what-

soever in catehing by thc official or Officers of the Fisheries 'Department
_ oL anyother person cmployed by the Dlreotor of Bi sherncs, Haryana.

)

10, On the expis ¥ of thc period of the licence, the licencee for sport
shall sutrender his licenge to the Fisheries Officer having Jmisdlctmn

11, The licence wnubccanac € for an bneach of the abovc
condftions. s 1“1 ’

kg
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SCHBRDUAR
[See Rule 1(2x))

I.  AMBABA DISTRICT

1. Omla Nadi, Amti Cho, Judha Nalah, Begna River sn‘ualcd in
distyict Ambala.

2. Tangi syphons crossing Narwana Branch ﬂl R.D.I. 192000 and
193889.

3. Narwana Branch R.D. 160 ta 203 and parallcl dram
1. YAMUNA NAGAR DISTRICT U’ |

1. River Jamuna and its tiibutasics, Chuiang, Rakshi, Som—Nala
situated in Yamuna Nagar Distriet. g

2. Westchamuna Canal main line uppm R.D. 50000—64000

3. R.D.50000—64000« Bower R.D.2000—73000.
4. R.D. 50000—64000, Ilowcl R.D. 73000—107000 B __i:f};
- 5. Division Channel Otty Ta:l i ; , - :
6. Western Jamuna Canal mam hne upper. R.D. 3000-—-50000
7. Uppcx DIVCISIOn Channel40to tail e i e
8. Raﬁmg Channel R.D; 30w0to 50000 LA
0. A.ugmentatlon Canal to ‘HQ.M Sl

10. Under the provision of Section 6 @ of the Ind:é.n (Act IV of
1897) no ¢emmercial fishing is allowed:in thefollowing wateis situated
in Yamuna Nagar Distiict for a petiod - of tWo years fromtheda!e of

ﬁnal publication of these rules;”

1. Yamuia Rivet ¢ from Kalaser villige' upfo Tajewala Head-

wor ks.
2. W. Som-Pathrala River ¢ fiom wfllage Balaéhaur ‘to Dadupur

Head wor ks. . e £

3. Sam River.t From Dadupu; HeadWorks uptq 500 meters
dow;lward o i B P

4, W.J.C.-(1) Main Lim.- npper Tachald Head! WOrks Yo “cross
Regulalo" i fy1
' RN CR Y

(:) R. D, 61000—upto Daduput Hcadwm'kh -

(ii) Maiu line lower 1 Ri D. otoste0, T T

.
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III. KURUKSHETRA DISTRICT

1. Barsati Nala, Rakshi, Sarwal, Ghaggar, Markanda and its
tributaries situated in Kurukshetra district.

2. All canals including Satluj Yamuna Line canals and drains
situated in Kurukshetra district. Bibipur lake and its tributaries.

IV. KAITHAL DISTRICT

1. Barsati Nala, Rakshi Nalah, Sarwati, Ghaggar, Markanda and
its tributaries situated in Kaithal district.

2. Bibipur Lake and its tributaries.
3. All canals and Narwana Branch situated in Kaithal district.
Y. KARNAL DISTRICT

1. River Jamuna and itg tributaries and flood channels, Rakshi,
Chautang with their tributaries. ‘

2. All canals including Satlyj Yamuna Lmk canals and drains
situated in Karnal district. co ;

VI. .PANIPAT DISTRICT

1. River Jamuna and its trib:_té.ries and fluod channels situated
i Panipat district. ) A

2. Al canals and dlaxns including  Safluj Yamum Lmk canals,
drains situated m Panipat district. ,

VII. SONEPAT DISTRICT

1. River Yamuna a-d its tributaries ‘in Sonepat district. Shesha
Jati, Dobella Murthal 2nd Jaune situated in Sonepat district.

2. Al cana.ls “nd drams s1tuated in Sonepat dlstnct |
VIIL ROHTAK DISTRICT e PR
1. Jheels shown as : ‘ .
@) Sura
(b) Aurasgabad (Napnjndpur)
() Kot Kalan (Ukhel Jana) )
(d) Kaloi - |
(¢) Dabana
‘(f) “Jhargirpur
(¢) Yagolepura
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(h) Manimpur
. (i) Pclpa
() Zahidpur
| (k) Bhindawa Jheel
() Khetabas |
(m) Bilochpura
(n) Keelpura
(o) Shahjanpura
(p) Kanwalj
(9) Chandwana
(r) Nevada
3, Hiklial Jana

2. Indori and Sahibi stream and their tributarles.:

3. All canals and drains situated in Rohtak district.

IX. JIND DISTRICT .

1. All Caqa’ls,apd,_drgihs ,s[i‘,t_q'gljt;:d,in,Jiud;Djst;jc_t,.

2. Bambhewa jheel and its flood chanrels.

X. MOHINDERGARH DISTRICT

“1. Kasawati - stream end jts tributaries situated in Mahindergarh

Djstrict.

2. All canals and drains situited -in Mahindergarh district.

XI. REWARI DISTRICT

1. Sahibj stream.

2. Dehar Nala

r

3. Indori Nala and their tribut..ries sét!u)alc!d in Rewari district.

4. Allcanals and drains sityated jn Rewari district.

KII. FARIDABAD DISTRICT

1. River Jamuna and jts tributarjes

djstrict.

sitrated in Faridabad
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———

2. Buriya Nala.

3. Jajr Nala situated in Faridabad District.

‘ 4. Agra canal from siX miles to 49.4 miles situated in Faridabad
District.

5. All canals and drains situated in Faridabad district.
XJIL. GURGAON .DISTRICT
. Jheel :
() Kotla jheel and its tributaries
(b) B_a(’.shapur Modawas Jheel
(c) Uijina jheel. '
(d) Chandani jhe:l sit :;1.t¢d in. Gurgaon District.
2. Streams : ' _ | )
(2) Sahibij stream

(b) Nizampur jheel and its tributaries
(c) Kas ti stream
(d) Landoha stream
3. Nallah ;
(a) Buryha Nalah _ .l | =
(b) Manda waé Nalah
(c) Bgdshahpur Nalah
(d) Jai Nalzh | ,
(9 Tribaini Neleh |
(f) Manesar Nalah
(g) Indori Nalah
(b) Thek Nalsh
(i) Baloj Nainh fn

4. All canals ard crairs situated in Gurgaon District,
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XIV. HISSAR DISTRICT

1. Gnaggar, any Jaiya and their tributaries and Rangoli Nalah
passing through village Ahirwan, Yalki and Rajasthan Peedar within
the boundaries of Hissar District.

2. All canals and drajns situated in Hissar District.

XV. SIRSA DISTRICT

1. River Ghaggar and its tributarios situated in Sirsa district from
village Musalwala to village Kariwala, Rajasthan feeder within the
bonndaries of Sirsa Dijstrict. -

2. All canals and drains situaied in Hissar District.
XVI. BHIWANI DISTRICT
‘ All canals and drains situated in Bhiwanji District.

L. M. GOYAL, .
Secretary to Government, Haryana.

~
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